RAJYA SABHA [10 August, 2001]

3.00 P.M.
THE CONSTITUTION (AMENDMENT BILL, 2001
(To amend Articles 75, 84, 99, 124, 148,
164, 173, 188 AND 219)

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | beg to move for leave
to introduce a Bill further to amend the Constitution of India.

The question was put and the maotion was adopted.
SHR! RAV] SHANKAR PRASAD: Sir, | introduce the Bill,

THE VICE-CHAIRMAN (SHRI SURESH PACHQURE - ~o>w, we
continue with the discussion on the Paymsent of Unemployment Allowance
Bilt, 2000 moved by Shri Dipankar Mukherjee on o7™ July, 2001. Mr. Das, to
continue his speech.

THE PAYMENT OF UNEMPLOYMENT ALLOWANCE BILL, 2000 - Contd.

DR. M.N. DAS (Orissa): Mr. Vice-Chairman, Sir, | have forgotten as
to how | began the other day. Now, coming to the Bil, | would say that
this issue is a grave issue concerning unemployment, If you view this
problem in a wider perspective of the socio-economic scenario of the
country, you will find that by the end of the year 2001, our population would
be 102 crores. Of this enormous population, about 30-40 crores are
supposed to ba, or really are, living below the poverty line. Again, a major
portion of this poputation 18 known as the proletariat, | mean, the organised
workforce. And, everybody knows the condition of the proletariat. They live
hand 10 mouth. They are far from any kind of comfort, not to speak of
luxuries. There is no medical care for them; they are not provided with
drinking water; their condition is miserabieg, pitiable and within the knowledge
of everyone. Again, Sir, le! me tell pitiable and within the knowledge of
everyone. Again, sir, let me tell you that the proletariat is now threatened
with a grave danger, with the coming of MNCs.

Sir, what will happen? A substantial portion of the working force
will be retrenched, they will be removed from the work, they will be thrown
into starvation, because the new private liberalised or global companies will
come with a single principle to earn maximum profit at the minimum ¢ost.
So, if a small industry or a medium industry is having 500 workers or 1000
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workers, some of these workers will have to go, because these industries
will try to cut down the costs. This is the fate of proletariats. But, Sir,
below the proletariat, there is the unorganised labour force. And among
them, we find the landless labourers in millions and crores. We fing daily-
wage earners, engaged on temporary basis. And they simply strive to
survive, They are not living the lives of human beings, but are trying to
survive. When | am speaking of these peopla, who strive 10 survive, | am
reminded of a Poet, who said, 'we the dying who never die'. They are
dying, but they never die. Still, below these people, is another class. Think
of the destitutes, the beggars, the rag pickers, the desolates, the
handicapped and so on ar ! so forth. The sociaty considers them as if they
are not the citizens of nis country, they are not the children of the
motherland. They are accusivmed to this severe condition, miserable
condition, and we tolerate and watch helplessly.

But we are d:iscussing today the problem of the registered
unemployed, whose fiy res run to crores. They come from different
streams. Even hundreds of engineers or thousands of engineers from the
engineering stream are unemployed. The graduates coming from the
medical streams do not find a job. Thousands of students coming from
educational streams, diffsrent professional streams als¢ have no work.
What are you going tc do for them? So, when we come to consider the
issue of educated unemployed, we have to think that they are fit for work,
but they have no work, Sir, we have to think about them, Among the
unemployed, we find two classes. One is the sons of the richer sections of
the population., They do not care for a job, they do not care about
empioyment. They can look after tha industries or business or lancad
property of their fathers. They are not concerned with this increasing
problern of unemployment. But, the problem is with those educated
unemployed, who come from the lower middle class families. Their parents
exhaust all their property, all their money on the studies of their sons, with
the hope that as in the days of Macaulay or in post Macaulay time, some
Government jobs somehow will be available to them. But these boys run
from pillar to post and ultimately comea out frustratad, dejected, dspressed
and demoralised. They have no work, | was talking with a sociologist
about the problem of educated unemployed. He described it in a beautiful
way. He said that this situation has led us to a vicious circle. The students
are admitted to colleges and universities, but they are never serious in their
studies, Because they know that there are no empioyment prospects. Sir,
one thinks, ‘what does & degree meéan to me'? They somehow manage to
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pass, obtain a degree, but the degree has become a passport 10 hunger.
They tear down the degrees in the convocation hall or in the ceremony.
How are you going to tackie this problem?

| would draw your attention to the year 1885 when the Indian
National Congress was born. When the Indian National Congress was born,
the British Secretary of State, at that time, was no less a person than
Randolph Churchill, father of the celebrated Winston Churchill, He could not
understand the meaning of this organisation. The then British Prime Minister
adid not even care to know what had happened in Bombay. But for three
years the Viceroy went on 1o explain that thers was nothing t0  worry
about this organisation. This is an organisation of 'educated unemployed
babus’. They carry no value, no meaning, no threat to the British." Then, in
the next year, a very inteligent Englishman, Sir Auckland Colvin, sent a
comprehensive report, pointing out: "These babus who gather annually in
different cities of India are ke the hood of a snake which contain no
poisonous teeth. They simply come and gather, pass resolutions and go
away. But this snake is lengthening its tail to interior and deeper areas of
the entire sub-continent. These babus are educated unemployed and are
carrying the real poison against the Brntish by preaching discontentment,
resentment against this Imperial Government. Take care of that."

No machinery of the imperial Government could have detected
those educated, unemployed young men, spreading over the sub-continent
tc preach the message against the British, not necessarily they were all
Congressmen, not necessarily they were Congress workers. In subsequent
days, they were the real breakers of the British empire i Indha. But, 1oday,
we have come to a situation, where these unemployed educated youth have
no goal like the freedom struggle to jump inlo the fray, to suffer, to go to
jail, to become shaheeds, martyrs. But they are fighting for no noble cause.
What may be the cause 1o fight for?

| was talking to a group of educated unempioyed. | asked them,
"What do you think of your future?" They told me, "Sir, we have only one
future." | asked, "what is that future?" They told me, "Did not Mahatma
Gandhi say 1hat to a hungry man, God appears in the form of food. We are
hungry, God will appear to us, not in the form of food, but in the form of
anarchy. We want to become terrorists. We cannot tolerate this disparity.
We cannot tolerate the corruption which is prevailing in the country. Few are
accumulating millions and crores of rupees. Everywhere there is corruption,
corruption, corruption,  We cannot olerate unnecessary expenditure. So, the
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Government or the nation or the society is sitting on a volcanc. Get ready
for that wvolcanic seruption, We are middle class people, we are
conscientious, we are educated, but we are unemployed. We have bean
driven away from our home because we have no jobs. We are not liked by
anybody in the society. Should we accept crime or not? Should we starve
and die? Instead of facing death, why not we do something else?" Sir, we
have to take care of this kind of possible social threat to India. Let us cut
down the huge and unnecessary expenditure of the Government. Let us
scale down the pay of higher salary groups. Let us cut down the number of
pensioners who are taking pension for nothing. After retirement from work or
from administration, thay still get a higher amount of pension. Is it fair?
There is a saying, "A nation has to share its own National wealth.” If a
nation has to share its own wealth, then, it has also to share the poverty or
adversity because we belong to the nation. So, this is the issue.

| would strongly support the Bill pilcted by my friend, Shri Dipankar
Mukheries, and suggest that some provision should be made for allowance
to the unemployed youth, till they are emgployed, as existing in the British
system. Thank you.

SHRI JIBON RQOY (West Bengal): | thank you, Mr. Vice-Chairman,
for giving me this cpportunity.

| rise to support the Bill. | am supporting the Bill not in the hope
that it will be passed in this House and will be implemented. For passing it,
political wisdom is required, political will is required. Even if it is passed, |
do not think that the system existing in our country will change drastically.
Basically, it is not a question of spending some money. It is connected with
the dignity of labour, recognition to the dignity of labour. That is the basic
thing. Tha dignity to labour cannot come from a system which lives
exploiting the labour, which leaves the labour out of the system. In that
system, nobody can expect that that system will give dignity to, recognise
the dignity of, the labour,

In the deliberations on the last occasion, a question came about
money. Why don't you pay one rupee? | would demand that. Yes, give one
rupee. You recognise the right to work as a fundamental right. The moment
you give one rupee to the unemployed people, that means you recognise
the right to work as a fundamental right. It is liable to be given tomorrow or
during this generation or the next generation or 100 vyears after,
Unemployment needs that recognition. But the Government has withdrawn
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that recognition which we had, by accepting the market. So far, during all
the elections, till the last election, people were asking, "Look, you are an
MLA from our area; you are an MP from our area. Nothing has been done
for employment here in your area.” But you have taken that right away.
Now, the matter of employment is a matter of the market. The market will
decide. The elected representatives, Government, political parties and the
parties in power, have no rasponsibility to give employment! The market will

give employment. It is a *. It is a great * that has taken place in our
country, without informing the people, without informing the country that you
have withdrawn from your commitment the right to work. The system does
not even have the vision. For the 1ast ten years, reforms are being
introduced. They are working. Basically, reforms involve labour. You have
instituted a Commission on Labour. Since the last six years, everything on
the earth is discussed in the House, except labour, the effect of the reforms
and globalisation on labour. It has not been discussed even for two hours!
It is because the character of the House is not pro-labour, A system which
is not pro-labour cannot pass this Bill and give the right to work as a
fundamental right. There should be the basic acceptance. Therefore, | am
not standing with the assumption or the hope that today or tomorrow, it will
be accepted.

But another question is directly involved with this question, Work is
the mother of ail creativity. That is a fundamental philosophy accepted by
the world. When we raise the guestion of job, when we say, "give job*, do
you think it is a matter of money, it is just a matter of getting some money?
Work is the molher of creativity. Humanism started to grow, humanism
started to flounsh, the day a monkey converted into a man by using the
hands. Work, or using of hands, is the mother of all creativity. If you don't
give the people the right 10 work, if you do not create a situation to work,
you are killing all instincts, the creative strength of the mind. | am worried
about this, You have accepted that our world is to be globalized, We will
compete with America, we will compete with the Western countries. If you
do not advance, if you do not expand the creative strength of mind, if you
do not make the mind scientific, | do not think that you will be able to
compete with them. It is a fundamental thing. Why are women backward? |
sometimes talk to my colleagues that it is good that they are fighting for the
women's right. One-third of seats in the Parliament should be given to
them. But so long as you do not give the right to work, sC long as you

" Expunged as orgered by the Chair
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keep women confined to kitchen, creativity will not advance. She will not be
able to compeate with men, and finally, even it you ofer ona-third of the
seats 1o women, that thing will not flourish. The fundamental thing is that
you must provide right to work to them in the factories and various other
placas. This advances the creaticvity, this advances the consciousness,
this advances the social mindset. Here also, you have got limitations.
Nowhere in the world, the developing country can expand the horizon of
education and learning and alsc expand the creative strength of the people
unlimitedly. It was brought through education in Europe, in America, Even in
India, during the British period, it was expanded to the extant to which it
suited the exploiter. Beyond that, no expleiter in thae worki wanted to see
that all the pecple in the country should be educated, should have creative
mind and all that. it is not a small thing. It is linked with mental health, It
finally speaks about the mindset, political wisdom, class position and the
strength of the Government to provide right t0 work. The unemployment
allowance comes through the right to work. You cannot carry out land
reforms becauss, most of the people of your party, are landlords, who give
money 1o your party. Therefore, you won't be able tc do the land reforms.
You cannot give right to work to the people. You cannol accept the
concept of unemployment aliowance 10 the psopls. But, at the sametimes, if
land reforms are not carried out, you will faill in the process of reform. You
will collapse. No Government will be able to do . Therefore, the thing is
that it has a philosophical connotation. It has something connected with
vision. The Government should cultivate this thing. In the end, today or
tomorrow, you will have to think over this subject. Otherwise, the, whole
system will collapse. Thank you.

SHRI RAMACHANDRA KHUNTIA {QOrissa); Mr. Vice-Chairman, Sir, |
thank you for giving me this opportunity. At the outset, | would like to say
that 1 support the Payment of Unemployment Allowance Bill, 2000, moved by
Shri Dipankar Mukherjgee. But | am not very much encouraged, because |
know that, whatever wa discuss on the floor of the House, will not be...
-..{interruptions)...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Just one

second, Mr. Khuntia. Mr. Jibon Roy used one word ° which is
unparliamentary. It should be deleted from the record. Pilease continue,
Mr. Khuntia.

* Expunged as orderad by the Chair.
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SHRI BAMACHANDRA KHUNTIA: Whan we make speeches, we
know that there is a Government who does not want to pay sufficient
wages to the workers, who does not want the workers who are in service,
to continue their service, who does not want the workers who are working
now, to gel their provident fund dues, the ESI benefits, the social security
and the right to OTA, i.e., what they should have got after their retirement.
The Government is at fault to disiodge almost a majority of the organissd
working class in the country. Can we expect from the Government that the
Government will listen to us for giving unempioyment allowance to the
unemployed youths in the country? Let me clarify steadfast as to who are
unemployed. Unemployed are those who have not got employment, those
who are now becoming unemployed after getting retirement under the VRS,
or after compulsory retirement and retrenchment, and also those who will
lose their jobs because of the decision of the Government about downsizing
the work- force, and so on, | will refer to the statement macde by the hon.
Minister. The day before yesterday, 1o a question, the hon. Minister had
replied, "There are arocund 40 crores of workers, i.e. a work-force of 400
millions, in the country.” While we are talking about unemployment, who
are unemployed? When the population s 102 crores, the work-force is 400
million. That means others are unemployed automatically. In that sense,
they may be our fathers, mothers, tha oid persons and children, who are
not able to work. That means, 62 crores of people in our country are not
able to work, or, maybe, those who are industrialists, rich persons, and who
do not require to work, their number 15 82 croras, and 40 crores of people
are those who are eligible to work, Only 8 per cent of the work-force is
working in the organised sector, In other words, 92 per cent of the
workers, as is given by the hon. Minister, are working in the unorganised
sector. Who are they? They are agricultural workers, rickshaw pullers,
building construction workers, maybe, teachers or other types of workers,
headlcad workers, those who do not get even a hundred days of work
throughout the year. They are having a family. They must be our oid
parents, brothers and sisters. They are not getting more than a hundred
days of work.

Sir, 1 want to draw your atiention to the reply given by the hon,
Minister to a guestion raised the day before yesterday. “In order to create
employment opportunities in the country, the Government has started
programmes like the Indira Awas Yojana, the Jawahar Rozgar Yojana,
Shram Samridhi Yojana, etc. There are many Yolanas., | could not gel an
opportunity to put a question to the Minister. | now put a question to the
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hon. Minister: Will the hon. Minister be kind enough 10 tell us the minimum
working mandays require for these 32 crores of workers who are ehgible to
work but are not getting work? Has the Government made an estimate at
any point of time? What are the total mandays created by all the poverty
aleviation prograrnmes initiated or started by the Central Government?

| would like to know whether the Government has started these
pragrammeas after taking into account the statistics of man-days, the work
avatlable 10 the eligible workers in the unorganised sector. While starting
these programmes, did the Government review as to how many days' work
that a worker is getting in a year? | don't know whether the Government
has got the statistics. According to me, the Government doesn't have any
statistics and any information. There is no monitoring and no evaluation. |
had put a question to the hon. Minister yesterday about the sector that is
losing jobs because oOf the introduction of modern technology. Which is that
sector? The sector is the construction industry about which we talked
yesterday. More than 45% of the total Budget outlay is being spent on
construction work. H may be relating to your Department; it may be relating
to the Education Department; it may be relating to the Defence Department.
What is happening there? In the construction industry, whether it is a
bridge construction or a road construction or something else, thousands of
workers used 0 work. Who were they? They were unorganised workers,
iliterate labourers. Nowadays, when a bridge is constructed or a national
highway is constructed or a road is constructed, there are only 100 people
working. They are skilled labourers. | wouid like to know whether the
Governmant is aware as to who are those workers who have lost their jobs
and what is the total number of those workers. They are all Scheduled
Castes and Scheduled Tribes, uncrganised illiterate warkers.  What is the
total number? | am sorry to inform the House that the hon. Minister had
iformed that the Government did not have the figures regarding the total
number of workers who are working all over the country. The Government
doesn't have the statistics of how many workers have lost their job on
account of the introduction of modern technology, whether it is agriculture
or whether it is construction industry. [t is not very difficult to find out.
Every State has a Labour Department. The Central Government has a
Labour Departmeant. But tiey don't have the statistics. They don't want 1o
take the responsibility. That means they don't want to take care of the 32
crores of workers, who are able to work, who are unemployed and
underempioyed. Why is it 07 The country is having, as per the report of
one of the Government agencies, 17 milion c¢hild labourers. Some
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Governmeant agencies say there are 32 million child labourers. Some NGOs
say there are 50 million chiid labourers in this country. it is true that,
because of poverty and various other reasons, there are child labourers,
The Government has failed to eliminate child labour. It is alsc one of the
reasons for unemployment, if 50 million children are working, what is the
reason for that? Why does an employer employ a child iabourer? An
employer employs a child labocurer to get more work by paying lesser
wages. In the place of an adult worker, an employsr employs three child
labourers. If this 50 million child labourers are taken away--l1 don't say that
they shouid be taken away immediately without making any other alternative
arrangement--maybe, 15 or 20 milion adults would get employment. It is a
very simple thing. But it is not being considered. The Government is also
not very serious about it. The Government has no specific programme,
though they are telling us, “We have a potlicy; we have a programme, etc.”,
Paying unemployment allowance, in my opinion, will put more prassure on
the Government. We are giving allowances to old-age people, artists and
various other categories of people at the fag end of their life. It is good.
The question is whether we should leave those who are able to work, who
arg young, who are the future of the country, without giving them any
employment, In other words, we are causing frustration among them and it
will lead to law and order problems in the country.

| would like to draw your attention to the problerns faced by the
people specially unemployed youth in Jammu and Kashmir and in the North
Eastern Region. We have been talking about these problems in this House
for so many hours and so many days. There is the problem of
unemployment in the country. Why don't the Government think about it?
As my coleague just now said, many of the people are feeling alienated in
Jammu and Kashmir and the North Eastern Region. In order to bring them
to the mainstream, these youth should be recruited and deployed in all parts
of the country. In this way we can involve them in the process of nation
building and they will also feel happy. Actually there are no more industries
in Jammu and Kashmir and in the North-Eastern Region. That is why there
is no investment and no employment. If thera is investment, there will be
more employment opportunities and the youth would get employment. This
is one way of rasolving this issue. | would like to draw the attention of the
Government to the unemployment problem. It is a very important issue, as
stated by Shri M\N, Das. When the boys and girls go to schools and
colleges, naturally the parents expect 1hat after they complete their
education they would take care of them. [ am nol saying that all the boys
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and girls can be smployed immediately. Actually the problem is, we have
not motivated them. We are not giving them proper education. They are
not being taught about self-employment, That is why they are not doing
anything. On the other hand, the Government is not creating any
employment opportunities. In this situation, there is no other alternative for
the Government but to accept the proposal of giving some sort of
unemployment allowance to the unemployad people like it is given in other
countries like Australia, USA, Hong Kong, New Zealand, etc. The
Government should also start such a scheme. The Government should give
unemployment allowance to the unemployed youth., Sir, do you think the
sducated unemployed youth do not talk about us? They aiso talk about us.
They feel that when the Government can lose crores of rupees in the UTI
scam, in the Stock Exchange scam, in the Telecom scam and many other
such scams, why can't the Government provide a few thousand crores for
giving unemployment allowance to the unemployed youth? These things are
coming in their minds. The Government should think over it; otherwise, a
time will come when these educated youth who are unemploved, who have
nothing to do, would revolt against the Government and nobody would be
able to check it, # is high time the Government thought over it.

Sir, there is a debate going ¢n not only in different States but also
in some other countries about giving unempioyment allowance 10 the
unempiloyed youth. | do not know as to how much meoney exactly would be
required. | would like to know whether the Government has got the
information or not. Until and unless the Government takes care of the
eligible workforce in the country and gives employment to the eligible
workforce, it will be very difficult to manage the human resources in our
country,

Poverty in the country is mainly due to the fact that we are not
abile to fully utilise the human resource and the workforce which is available
in the country. We find in our country that oniy one person in a family has
work and all other family members do not have any job., We live in a
country where human resource is available, but we are not able to utilise it,
We see that most of the people of our country do not have any work. In
this kind of a situation which is prevailing in the country, | would like to
once again thank Shri Dipanker Mukherjee for having brought in this very
important Bill in this House and, | am sure, the hon, Labour Minister, who is
present here, will realise the situation, respect the wishas of the Mambers of
the House and bring in an official Bil! for giving unemployment allowance to
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all the educated -unemplayed youth in the country, and | hope that he would
also create jobs by which we will be able to utiise the total human
resources available in the country.

[THE VICE-CHAIRMAN (SHRI NILOTPAL BASU) in the Chair.]

Sir, in order to eliminate child labour as well, more employment
oppertunities should be created to the unemployed pearsons in our country,
and the children should be encouraged to go to schools instead of going in
for jobs. With these words, | once again request the hon. Minister to
accept the proposal and bring in an official Bill providing for unemployment
allowances to the educated unemployed youths of this country.

SHRI P. PRABHAKAR REDDY (Andhra Pradesh) : Sir, | am
supporting this Bill and | congratulate the hon. Member, Shri Dipankar
Mukherjee, for bringing in this Bil. A number of Members, who have
spoken on this, have described unemployment as a core issue and | fully
agree with them, And it is a greal challenge that the nation is facing today.
The number of unempioyed persons is on the increase. The assumption is
that about 12 crores of people, including those in the rural areas, are
unemployed in our country. | strongly suspect that this figure is not correct.
In my opinion, the number must be more than 12 crores because our data
collecting system is full of defects and we cannot trust it at all.

My view is that before we go to solve any problem, first of all, we
have to identify the magnitude of the problem. Only then must we think of
finding a solution to it. Just like when we go with any problem to the
doctor, he first diagnoses the problem and then gives the prescription.
Similarly, we have to first find out what the problem is, what the total
number of unemployed persons in the country is, including those in the rural
areas, and then think of measures to solve the probiem. This is a very
sericus issue. The unemployment issue should not be seen as a problem of
one individual or a few individuals. This is the problem of the nation as a
whole. Why | am saying this is that there is a lot of frustration amongst the
educated unemployed youth; they are drifing away from the mainstream
and they are taking to anti-social activities like drug trafficking, smuggling,
gang wars and so on. We must take up this problem on a war footing and
then try 1o set right the things at the earliest before things go out of hand.

Sir, it has been suggested in the Bill that an unemployment
allowance should be given., No doubt, the object is laudable.
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When { calculated it, the amount that comes per person per month
i a paltry sum of Rs.150. This is not going to solve the problem. This is
only an ad hoc measure. A permanent solution has to be found. This is
what | strongly feel because | must also tell the demerits of the Bill, In the
United Kingdom, such a thing as unemployment allowance is already there.
But the problem that is being faced in that country is that many people feel
that it is much better to have the unempioyment allowance than to work.
Though there are opportunities of work, still, people sit at home and enjoy
the unemployment allowance. Therefore, instead of these ad hoc measures,
we should think of some parmanent solution. This is my suggestion,

In this context, | want toc say another thing. There is a
misconception. This misconception is very widespread. People feel that
the Government is the ernployer and that the Government alone can solve
the problem of unemployment. Sir, the Government is for governing the
people, providing infrastructure, providing social infrastructure and protecting
people and giving them a corruption-free administration. Sir, there will be
empioyment generated through these activities but that is only incidental.
But the Government should never arrogate to itself the role of the principal
employer. That is my strong feeling. What then should the Government
do? The Government should create an environment for giving employment.
t must encourage private entrepreneurs. [t must encourage more and more
industries. Through that, it can generale more employment. Here, | would
like 10 give you an example. What is happening in the United States?
Recently, | read an article. The employment rate in the United States of
America is something like 98%. Even then, they have a policy whereby if an
outside investor, other than an American, comes to USA and invests and
creates jobs for ten people, he is given a Green Card. That is the incentive
that the United States is giving, even though they have $8% employment.
We all know how valuable a Green Card is. It is much more than giving
three acres of land in a prime area of Delhi. S$o, they are giving this
incentive. We should also encourage private entreprise.

In our country, we have 12 crores of unemployed. We should be
doing much more than what the develpped countries are doing.  But,
unfortunately, our industrialists, our entreprengurs are crying that leave alone the
Incantives, the Government should not put spokes and hurdles in their way.
They say, "We want to run industries. But, everywhere, we are finding ourselves
in chains". That is what the industrialists are complaining. This attitude should
go. Then only can we expect the creation of employment opportunities,
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Ancther important aspect in this respect is that the Government is
a big spender. Through Government spending, ot of activities can take
place. A number of sconomists and experienced people are cautioning the
Government that in order {0 cut down the deficit, it should not cut down its
spending on infrastructure, social infrastructure, Plan expenditure and the
expenditure that goes to create assets. Even if you have to borrow money
and then incur expenditure, it is still worthwhile. This is the caution that the
people are giving. Therefore, | urge upon the Government not to cut down
sxpenditure on essential things, They should cut down the unnecessary
expenditure, but not the expenditure that creates assets, that creates more
employment. | will not take more time of the House. | will only touch upon
one or two more points,

The Government should also concentrate on rural employment
because a vast majority of our people &re in the rural areas. There is
migration because all the activities are centred around the cities. The
infrastructure is around the cities. The schools, the colleges and everything
is located around the cities. So, there is a tendency on the part of the
people to move from rural areas to urban areas. This is putting a lot of
pressure on urban infrastructure, like water, electricity, etc. It should not
happen.

The other thing about which | would like to say is, self-employment.
In Andhra Pradesh, we are encouraging self-help groups in a big way. There
are DWAKRA groups which have more than 30 lakh to 40 lakh women as its
members. They have collected and deposited about Rs.600 crores; and they
are doing a vefy good job. This is a model for the other States. Through
this also, to some extent, the problem of unempioyment can be solved.

My last point Is, credit must be made available to the unemployed
youths. The banks shouid not be obsessed with hundred percent safety of
their lending. After all, in no activity, hundred percent guarantes will be
there; even in the case of lending to the big industries; hundred percent
guarantee is not there. Now, the banks have non-performing assets to the
tune of Rs.70,000 crores. Hf, on that ground, they stop lending to the private
erttrepreneurs, then the economic activity will come to a grinding halt. They
should have the same attitude lowards the unemployed youths also. They
should not feel shy of lending money to them, This will go a long way in
helping these people. Sir, with these words, | wholeheartedly support the
Bill.
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“The strength of the U.S. sconomy has played a major role with
subdued inflation allowing the Federal Reserve to maintain and
accommodating monetary stance that has supported the exceptionally

buyoant growth of the domestic demand and promoted easy financial
condition woridwide."
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SHREI FALI S, NARIMAN (Nominated):  Mr. Vice-Chairman, Sir, at
five minutes past four, on a Friday evening, we are witness to an exhausted
House, having an unprecedented exhausting weex, full of problems, full of
debates and, possibly, with not toc many solutions, This Bill, Sir, | believe,
is more important in its significance than its contents. And, it is also well
timed when we are told that this is now a time of economic slowdown, in
the world as well as in India, it is time again to look at article 41 of our
Constitution, It is a very well -phrased Constitution; that is why | am always
against any tinkering with it; it 18 very beautifully phrased and very beautifully
put. | would like the Minister to kindly consider what it says. It reads 'the
State shall, within the kmits of its economic capacity and davelopment,
make effective provision for securing the nght to work...' -- | am not
reading the rest of it. 'Effective provision’, not any provision for secunng
the right to work. This is not enforceable by any court because this is really
a part of the Directive Principles of State Policy, and expressly said so in
articte 37. This i1s again a very important article; it says ' ...it is fundamental
in the governance of the country and it shall be the duty of the State to
apply these principles in making laws.’

Now, Sir, you may not mare any law with regard to the right to
work.  8But, you can still secure and make effective provision for right to
work. | recall many, many years ago -- | do not know how many Members
of this House will recall -- that Mr. Hanumanthaiah, who was a Railway
Minister, and before that when he was also associating himself with some
Ministry in Karnataka, when he built that enormous Secretariat -- anybody
who had been to Bangalore would have wilnessed it -- people said that this
s "Hanumathaiah's foly" because he had spent Rs. 1 crure.  Today, the
edifice thing would cost, at least, Rs. 20 crores., And people are very happy
thal the Secretariat had been bull. He had the sense to say, at one point
of time -- and it was in a pubhc statement -- as a Railway Minister of the
Government of India, that the way to provide employment to a tage number
of pecple in this country and, at the same time, benefit the economy of this
country, would be to cconvert all the small and meter-gauge tracks in our
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country into broad-gauge tracks. He expressly made out a plan, That plan
would have taken ten years to fulfil; it would have empioyed one-and-a-half
to two million people, almost on a continucus basis. Now, just see that
conception. We are not, now, talking of the same thing. We still have that
possibility. But, | would request the hon. Ministar -- because Mr.
Mukherjee's Bill has given me this opportunity -- to have some concrete
proposals and schemes for an effective provision for securing the right to
work. In fact, Sir, if the NDA Government wish to stay in power for a longer
period of time, | would suggest that this is your vote bank. Article 41 is
your vote bank, | do not know why you are not concentrating on Article 41.
it is all very well to talk about the summits and things of that sort. They are
all for the more sophisticated people; you may make very good talk and
very good debate on that. But just see what it provides here : the right to
work, the right to education, 10 give public assistance in cases of
unemployment, old age, sickness, and disablement. Here, you have the raw
material for your being in power perpetually. i you do something good,
whoever does it, whether on this side of the House or that side of the
House, it will benefit the people. But unless you bear in mind this basic
principle of governance, which is enshrined in our Constitution and about
which nobody has bothered for all these years or very little has been
bothered about, you will not be able to solve this problem. When | mean
tha Centre, ! also include the States because they have an equal
responsibility on this account.

And, 1 would respectiully submit that it will serve a further purpose
that if you make effective the securing of right to work, you will also
encourage the work ethic. Today what we lack in our country is the work
ethic in various fields, in the professions, in the social spheres, in everything.
People just do not want to work. And if you provide for a scheme or a
plan -- because people want to' know what are you doing; they say that
you are in government, we have put you into power, we have voted you into
power, whether in the States or in the Centre, please tall us what your plan
is -- to relieve this unemployment or to give relief to people in their old age
or to provide them with something, then you are building bridges to the
people, you are also helping to amelicrate the lot of the pecople. In the
internationa! sphers, Sir, the International Covenant of Political Rights and
the International Covenant on Social Rights wera signed on the same day
and they were passed on the same day by the UN. in 1966. We are
parties to both those human rights treaties. They are the major human
rights treaties in the world today. Unfortunately, the economic part of it has
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suffered grossly and gravely over the last fifty years., Hardly anybody paid
much attention to the aconomic and social rights. A very large number of
people pay attention to the civil and political rights. Although there are many
NGQOs, there are attempts to make the economic, social and cultural rights
more meaningful. We could fulfil a very useful role, both in the world forum,
particularly, in this country if we make some plan or scheme. You may not
have a law as to how you are going to tackle this, First, find out what sort
of avenues you propose for employment because only then will you filfill a
vary important purpose which, | think, is the purpose of all Governments,
This is, unfortunately, not in our Constitution, which is in the American
Declaration of Independence, not even in the LJ.5. Constitution. It says, "An
important thing for all Governments is praservation of life and liberty and the
pursuit of happiness.” It is very, very important. We have forgotten how to
pursue happiness in this country. You can only make people happy if you
give them the wherewithal to work,

SHRI B.P.SINGHAL {Uttar Pradesh): Mr. Vice-Chairman, Sir, | rise
to speak on the Bill introduced by Shri Dipankar Mukherjee. In the course of
my speech, | will say whether it is worthy of being supported or not, My
dear friend, Shri Jibon Royiji, said, "It needs intention and the will for any
Government to formulate such a law." But he forgot the most important
factor. Even if there is a will and an intention, than, resources are crucial.
Today, does this country have engugh resources to really fulfil provisions of
such a Bill? It is the practicality of all laws that musl be seen first. The
tragedy has been that we have been making laws after laws without being
sure how much of # can be implemented. And the result is frustration and
frustration. Poverty does not depend on money. =Tl Had gl d #
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‘Life is equal to nature plus labour X labourers which is equal to
production.”
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THE VICE-CHAIRMAN (SHR! NILOTPAL BASU): Now, we have
come to the end of the discussion. Mr. Minister, pleass.
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Aray, # gaen @ FEar uea € 6 'R g A g8 € ok oy 3 diomg oft
21l 7o IRl & ar A i A FE B el w1 A e | gw T
B | HgER, GIAR $ A0 99d] 96 A0, WIAR OF A dife 396 &)
W AF ok R @t g o9 | g iifde 59 oA @ o e @) oRwa &) A
A £ 5 g o) araeslt ® o aw /@9 ¥ faw 99 d Al ok 99 wea
g1 o3 3t TeRa & dIfE WE-A-WRE @ a4 WA WIS & AW 9gd
" | HUaY, widiexy T WS & 9§, QAR INAIrEd O 6 W3, geme
HA QoM oA F ¥W A, @Yl A wED A9 el F W § T apfior
WAAME QAN & & § T 9 H FR) I 0T AT @ B9 & aRw
a@l A & e AR @ YO gl B AYER & FIfe & fE dome & arger
43, FRIEN & HTWR 95, ThE 83 J U & v 8 {R IEF ST VIR
ﬁaﬁmmwﬂwmmmﬁwﬂmwmﬁmaﬁ

Jugurmy off, & w € {6 1% @eW 9gd sEwqel @ 2
Wﬂﬁﬁammmwmﬁm%mww W &8 ¥\ A
fsar o 9ad B, 39 W fuR + ¥ fAu & cum dwa 8§ g3 G2
WHER g A a1 &1 T o sl ) & g sen aigm s 39 |9 e
AWd gU Y WEH A0 36 fIaE &) ity o R 39 9R oW 9 &9 aeR
T IR & a@eY 91 99 €, 99 g & ot 9 off wer wv awdt &, SE@r
U FA AT A S ae Y § ) eadR |

THE VICE-CHAIRMAN (SHRi NILOTPAL BASU): Mr. Mukherjee, you
have heard the reply. Now, you are ...finterruptions)...

SHRI DIPANKAR MUKHERJEE (West Bengal): Sir, | would just like
to make two points. | think, there has been, more or lgss, excepling a few
voices, a unanimity on this issue. Many hon. Members have agreed, 'Yes.
Unemployment is an issue.' This is number one. No one has denied this.
And, | am grateful 1o all those who have spoken for and against this Bill.
One of the major issues is unemployment and it is the concern of this
House. Yeasterday, a National Conference Member, while speaking on
Kashmir, had mentioned, specifically, about the unemployment problem.
There has also been no difference of opinion that, 'Yes. This is on the
increase.’ Employment opportunities are not being created 10 cater to the
needs of unemployed people. And, as a resuit, the unemploymen! problem
is on the increase. There has been no difference of opinion on these two
major issues. What Mr. Nariman said was that the right to work was
enshrined in our Constitution itself, whether it is under the Directive
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Principles or under the Fundamental Rights. | am sure, none in this House
would deny that the fundamental right of everyone is to have the right to
work. The problem is that the issue, which has been raised, is a good one,
but those who are opposing the Bill are worried about the resources. They
are asking 'Where from the resources will come?’ 1 can tell the hon.
Minister that when | raised tha issue of tax evaders, | did not mean, % wR
FAN, T ¥AR, WS F9R T =9 e9R, o 49 ? sFpwiric tasya fRm
I | IFTRHTGRE YA B 8 mge Or. Das was telling about the British
system. It is & pressure on the Government, whosoever is govarning, that |
have to reduce this. &7 @ Tg] Ht W &, 9 ot g f&Ed wEa &1 Yy
e AT 8, Rk § . €, o g $oifrr o, gfew awew 9 W g Rk
We must say that we are on the same pedestal M & T F wra,
gour ) A Wl or k) e Al 2 soh @9 qewd R waen dww s
¥, O e qm ¥ Rrg anen &) TR Rl 3 B A v Ry aoee w
¢ she oRfRfY el &) Wemfd ot & % o ard .09, IR & ww ok e
WEq 3 wE Ll 7 Al g Wowrd F A o i e waa &, a9 &
MA T sE X Y29 oE @ A 5 49 w7 @ AT, we have to have the will. |
can say straightaway. In a class society, justice will alsc be a 'class
justice.' Why justice should be a 'class justice?' Sir, | just give two
examples and finish my speech. & a# &, R &% € 7% wa s & - I
oA & w1 oA £ Rt 7w € O weR B wd w1 oY oI A
Rerrrie wwm A 9 7ra, w9 @ gfigs o € 5 am e, g g afes
T e AN 9 WRM Jvwd ot o Wyew @ awg ' d, sl S S
+#1, frlt o e A A4, gw A w33 E, Rafhw am &1 We are
telling the people, "Tighten your belts. Voluntary Retirement Scheme is
coming” 12,000 TN 94T i) ez @i § w9 2 @ #1 We are giving
them this, without creating any real productive asset. 4¥ ¥A &R ¥& 97T qd
w & > R § v AxT 3§ ok ol o 2w 7§, Tahie @ FeaE
=@ B &1 &1 What are the figures with regard to bureaucrats? fieda amEw
A R &7 A€ @ % 3 qgFw g €1 This is the reply of yesterday. It is
as on 01-01-1998; the number of Secretaries was 117 and, today, it is 141;
the number of Additional Secretaries was 99, and, within a span of three
years, it has gone up to 107, the number of Joint Secretaries was 389 and,
in three years, it has gone up to 511; the Directors were 453 and, within a
period of three years, we need 628 Directors; tha number of Deputy
Secretaries were 395 and, within a span of three years, we require 578
Deputy Secretarias; and, the number of Under Secretaries were 555, and, in
threc years, the number has gone up t0 1,363, #3 ta Fopaw= frm & B
arl ...(saEeE)...
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SHRI B. P, SINGHAL: This Government has increased the
empioyment,

SHRI DIPANKAR MUKHERJEE: Yes. But, why do we require more
Secretaries? | have calculated. #3 & ver W Sagow f&a & % 500 vv
frd @ IBR wer < @ orewd w0 oSt & A S Ran @@ € 5 amas
AN wai = FW T W &1 How much money have you saved? Can this
Government justify? Because i requires a lot of will.  You cannot reduce
the number of Secretaries; you cannot reduce the Joint Secretaries,
because your fundamentals are differant. You have more nurmier of
Ministers - 71 Ministers. Have you reduced it by five? With the
Government control, it has to be reduced. | don't want to go into those
details. g1 warq1 REdw @ifgvi ot fawe & €@ &, it was just an example.
Then, Rs. 23,000 crores have to be recovered from 100 tax defaulters. gam
-2, (- A & @ Al B gFS wha £ They can get the justice done
within no time. The Government has identified 100 tax defaulters, and
Rs. 23,000 crores have to be recovered from them, It is difficult to recover
this arnount, the dues on customs, excise and all that. | am not talking of
the income-tax defauliers only. | am alsc not talking about the loan
defaulters - Rs.60,000 crores. & 7% 6% 41d 7&l %% &1 B | A 4€ 83 3 HRm
IR vE § % Rada 7@t &, 7 am v &) Rt § 3fm A, 7R e aw
e 27 Rras &, a8 SR ourtl WA fpg ol w8 &1 What did Mr. Virumbi
say? | do not know whether you had noted it down or not. | will read out
what he had said. He did not oppose that Bill. He said 'what | am saying
is, as a symbolic gesture, we should accept it. FW-FWN 371 @ A aa 0 JA
forn affar | I8 wrea @ anhh wel & 9d, ‘as a symbolic gesture, we should
accept it." | had given some ideas, and he had also given some ideas, as
to how Rs,4.000 crores can be saved. When the Tobacco Bill was being
considered, he had given some ideas. He had also asked 'why not we
have an all-party meeting on such an important issue?' WHIg= (@ & W @
N, T A 'oom Hen v @ ana 3R ww, Out of the total working hours, how
many hours we really spent to discuss about the labour issue or the
unemployment issue. wfew w89 & ATef# 8, he knows, can there not be a
symbolic gesture? wa Tum ¥ AT w9 0 7 wF @1, you need not
give Rs, 500 7% Wig & I J¢ &, Can't you recognise this fact? You are
talking about globalisation. 98 FB THGAEATE ¥ A, A s & 46 HI,
T & Fnd RaRA & I T, ade &) e faRE i a9 30 e
£ IO §IeTAsT w o @ & Y 5 fim " @ 8| Aedays w1 o
drg 78 "7 1@ € '97 S '8 BT 38wl "imd € @) 97 N 5 T @
3k deR amgdl fras o Ao 9l &, a8 R M 9Ed R, 9% TR Winer §
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@ g wE £ ¥ i wan &, o Pegfo figwe & fag s=eh € 81 ) would
suggest to the Government; why don't you accept it as a symbolic gesture,
that this House recognises that every able person has the right to work?
Why don‘t you accept this Bill in that symbolic gesture, recognising the right
to work as a fundamental right? If that is done AR fRegy, a0 w9 @ 4
#1¢ 44 FIM| Why don't we have 'right to work' as a fundamental right?
You can have a discussion with the State Governments as well as with all
parties as to in what way we can have some means of ensuring social
socurity to those who are unemployed, to those who have lost their
employment and to those who are going to lose their empioyment. H that
assurance is given, | think, that will serve not only my purpose but aiso of
those Members who hav~ spoken in support of this Bill, from this side and
that side. | requast the ... Labour Minister to consider thess points.

A, FYATUE AW vy, Fiffea v R B ave @ 9% @9 g8 R
A Aig wEe A @ TEE R € 3 e # | wf o & 6 ow g wgd
Ayt &1 frw T @ ga aW o o o g &, 59 R A Rar w3 ¥ oo
I g7 R &1 37 9 Al & aE F @ex WeR 39 dey A fgr F0h ok
A 3t Surm fey o1 v &, ¥ Sy F00 o F oRRufa A § o s @
R amed @t gue e &, 3 aga wrage 1 ok 3 W Al ®) dwd gu A o
A ¥ ¥ X aEd € 5 devard oS Fuw o 3R it & o | w9
R @ A Rm T, 7# 56 3R 9 SEN S9gE S gVgay

THE VICE-CHAIRMAN (SHAI NILOTPAL BASU): Mr. Mukherjee,
you have heard what the hon. Minister has said. Now, the question is : Are
you withdrawing the Bill or should | put the motion to vote?

SHRI DIPANKAR MUKHERJEE: No, Sir. If he gives an assurance
to the House, as a symbolic gesture, that the 'Right to Work' will be iooked
into by the Government, | will withdraw the Bill.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): He will definitely
take the initiatives. .../Interruptions)... We have 10 see how this idea can be
translated into action.

F1. HEEWTgU ofe : § g9 Waw | "ead g gC Y AT o o 91
FE ¢ T ') ¥l F) "Ew R I R &) 9RE 4 g8 6w 9 iR 9TR %
WS JTEY §gIY WY, T§ 413 @d §U 3w gf% ... (amer)...

oft Ftaimy qaEet : AR v & afteR B eR e 9t . (=FaE)...

1. VAR AR : R $e1 & 6 am A ufrsr 2 =fee, o &
IEEY B AT .. (FEEF)... IR AW FIH F W IUT FA @ g @
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B wodl #) 3 @ A D R B AW 6 st ¢ @ afiw A &

THE WICE-CHAIRMAN (SHRI NILOTPAL BASU) : So, are you
withdrawing the Bill?

SHRI DIPANKAR MUKHERJEE: Yes, Sir. | am withdrawing the Bill.
The Bill was, by leave, withdrawn.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Now, we have time
up t© 5.30 p.m. S50, Shri Lalitbhai Mehta can move his Biil to provide for
the establishment of a permanent Bench of the High Court of Gujarat at
Rajkot.

THE HIGH COURT OF GUJARAT (ESTABLISHMENT OF A
PERMANENT BENCH AT RAJKOT) BILL, 2000

it Ffrerand A (o) © SuTy RElgg, ¥ v wRa § -

‘To@E A U 99 Ay @ @I 4EWs d W ®
JUEY A are RAEad W e fra s

U HEISY, ORI ST UHEIEY # U 118 YWaeie 4 a9 39F e
¥ O R O A @11 € Sd ar A A9 9 AMd G VG 9Tl 'R
wfm ¥ artfadee fagal § ax-300 & oo T @ 2 F o AeRE ®
sl T | g e 9%, 996 IR B9 'R ewr §itum & g3z W
e AR @t o et &, dfam $ aw-226 T gorqa JRERt & Ram it
I IFRER F a9 TG g1 Iz ool & i foas ft 9w wdw & =areg
Bd & afi & ot spren Soa & anfle ¥ 9 & farg ofik = fred & fae 9=
A ¥R Ua WE@gel wme &€ "When there is no effective remedy
available to a person in equity, it can move the High Court in an appropriate
writ.” 3T g9 gf® 4 & "W & I= <Oy @ aga wrd X ) T 2w | forda
W 958 e o N9 £ I A aam ¥ @ | @) oRfdufa wn & 3wE andem
A B 5 ot Y sl e A = frd 9% |

[ Suwarens (s grw aeh ) St ¥ ]

SUHAELY HETSd, HETl W off ¥ w9 1048 ¥ v =g € frden w1 @)
Su% o o aeotaee f6ar o Sae! & @i & T Wi wERH W oft A wET o,
"Law has become the luxury of the rich and joy of the gambler.” @ U
Ry Q¥ 52 af vget Bt o= 52 o & e oA v R g &1 e 2w
A 1B ST WYY MM ovd §, 99 18 Iwy Wged) ) 14§99 I/-I9 47 A,
99-99 T J w19 ol &, Afes oRffy 72 & 5 1991 94 39 @0 el A
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